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(d) whether his- Ministry propose
to'take any expeditious steps in this
regard ?

- THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD-
GIL) : (a) No circular has been issued to
the State Governments recently to declare
film production and theatre construction
as' small scale industry, However, in
February, 1984 the Ministry of Infor-
mation  and Broadcasting bhad sent a
letter to:the State Governments tO consi-
der declaring film production and theatre
construction in ‘their States as small Scale
industry ‘industry’ as bad already been
done by some of the State Governments,

(b) to (d). No letter has been issued
by the Ministry of Information and Broad-
casting to the Ministry of Industry to
‘accord recognition to the entrepreneurs
‘baving registration certificates issued by
‘the ‘State Governments to the effect,
However, a letter had been addressed to
the Ministry of Industry to recognise film
production and theatre construction as a
small scale industry at the Central Govern-
ment level,

- Final Settlement of Compensation for
the Land Acquired in Village
Garonda by DDA

3999, SHRI V, SREENIVASA PRA-
SAD : Will the Minister of WORKS
AND HOUSING be pleased to refer to
the reply given to Unstarred Quesiion
No, 1937 0on 5 August, 1985, regard-
ing the land acquired by DDA in village
Garonda and state

‘(a) the details of the disputed cases
as referred to in reply given to part (a)
inclading the names of original owners
and/or transferees thereof ;
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(b) the further action proposed to be
taken in the matter of final settlement of
compensation in the above referred dis-
puted cases ;

(c) whether some of the lands of the
original owners had been transferred by
registered Power of Attorneys ; and

(d) if so, the facts thereof ?

THE MINISTER OF WORKS AND
HOUSING (SHRI HK L, BHAGAT) :
(@) The details of disputed cases are
given in the statement below,

(b) The cases mentioned at Serial
No. | to 9 have been sent to the Court
of Addl, District Judge on the dated
shown, along with the details of record-
ed owners; disputants and the amount of
compensation, The payment in such
cases will be made by the Court of Addl,
District Judge after examining the evi-
dence relating to the claims, Recorded
owners at Serial No, 18 to 14 have not
applied for compensation, Persons other
than the recorded owners have also sub-
mitted their claims against the same land
in response to notice under Sec, 9 and 10
of the land Acquisition Act, 1894, Since
no application was received by Delhi
Administration from any of the
claimants for payment of compensation
after the award was announced, the
amount of compensation has been kept
in the office of the Deputy Com-
missioner on account of dispute, These
cases will be examined by that office
after receipt of applications from the
claimants,

(c) No such case is reported to have
come to the notice of the Deputy Com-
missioner, Delhi Administration,

(d) Does not arise.
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